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unauthorised powerlooms in various (b) and (c). Tbere havo been no fur-

regions of Maharashtra; and 

(c) if so, the aclion Government are 
tak'ng to implement the ban fully and to 
check tbe unauthorised growth of ~

looms? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI RAM SEWAKj : (aj Yes, Sir. 

(b) Some powerlooms 
Maharashtra bave violated 

parlicularly in 
Ihe ban and 

80me unautborised powerloo ms have been 
8el up in the various regions of Mabara-
sblra. 

(c) Tbe ~  has to be enforced througb 
the State Governments. The enforcement 
of the ban in Mabarashtra has been held 
up by an interim injunction issued by ,he 
Bomba, High Court restraining Govern-
meDt from enforcing the ban. In order to 
check unautbori.ed grow,h of poweriooms, 
all existing unauthorised powerioOlm as on 
28-2-1966 are being regulari'ed and stri-
clcr enforcemeDt of Te.lile Control Order 
is beinl ensured. 

Dilappear • ..,e or Soviet Embassy 
Orflclal In New Delbi 

1586. SHRI N. R. DEOGHARE 
SHRt S. K. TAPURIAH : 
SHRI S P. RAMAMOORTHY 
SHRI MEETHA LAL MEENA 
SHRI GADILINGANA GOWD 

W"I the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(B) wbetber Government Bre aware of 
tbe neNs·ilem appearing iD the "Hrndusran 
Times' of the 10th February, i970 regard-
ing the disappearance of the Pre., Orneer 
of tbe Soviet Embassy :iD New Delhi; 

(bl if so. wbat are the late9t develop-
menU in tbis re&lrd; Bnd 

(cj wbat action ~  have takeo 
io this cooneclion 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 

Ve., Sir. 

ther developments but efforts by the policli 
to trace the missina Soviet orncial are 
continuing 

Proposal. lor ~  o( Upper 
TUll&llIbadra ProJ.ct 

1587. SHRI S A. AOADI: Will tbo 
Minister of IRRIG,T10N AND POWER 
be pleased to stale : 

(a) whether MYlore Oovernlll.nt has 
submitted itl Plaa Propol.l. for the cons. 
truction of the Upper Tuollabhadr. PrDject 
during 19/>9 for tbe approval and clearanco 
by tbe Union Government; 

(b) if so, tb. broad f.tur •• or tbe 
Scheme; the estimated COlt Bud III. Di,-
trict-wise Bcrealle cominll under this 
project; 

(c j whether BI propo •• d by the Stale 
Government it bu been included in tbe 
Foorth Five-year Plan; and 

(d) if Dot, the reaSOD. tberefor 

THE DEPUTY MINISTER IN THB 
MINISTRY OF IB.RIOATJON AND 
POWER (SHRI SIDDBSHWAR PRASAD) 
(a) Yes, Sir. 

(b) The Project .timll,d to cell Rs. 
20.2 crores cnvi ..... tbe coo.truetit>1I of. 
"arrl.e acroU TWlgabbadra riYer oear 
Bairan[!'ld in Hir.korur Tahlk or DII.rwar 
district to irrlgat. i,1' 000 acrn ill Dbar-
war, ChilrBdurKa, R.lcbur aDd Bellarll 
dhtrict.. Tbe Project reporl dot. not 
indicale the district-wise break up or tbe 
area. 

(c) and (d). 11 iI considered that II 
would Dot be appropriate for tbe Gov.ro-
meDt of India to cODlider tb. cl.rlDc. 
of any Dew project. ill lb. Kri,ba buin 
while the walec dlipUll5 iD COIpecl of tho 
Kri.hna river art UDder eoolid.r.tloD of 
tbe KrilhDa Water Disputea TrlbuDAI. 

ElapiD,. ... Oriea'" P .... 

158!'. SHRI LOBO PRABHU : WlJI 
tbe PRIME MINISTER bo pl_d to 




